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Regn. No. OA No. 9 of 1990 Date of decisions: 21,5.1990
A.P, Chaturvedi cses Applicant.
Vs,
Reswonients.

Union of India & Others

PRUSINT
Shri P.K. Sharma, ounsel for the applicant.

COaM
Hon'ble 3ri BL. Mathur, Vice~Chairman (A),

Hon'ble 3ri D.K. Agrawal, Momber (Judl.).

Bonch dzlivered by Hon,'ble

(Judgement of the
Shri B.C. Mathur, Vica-Chajirman)

This is an agplication fileiunder Section 19
of the Administative Tribunals Act, 1985, by Shri
AsP. Chaturvedi, Chief Desicgn Asstt., R«D.S.0.,
Ministry of Raiways,lucknow, acainst the impugned
order No. S.P.OQ No, 512/82 dited 20.12.1982 (Annexure
3 to the appliation) and ART/74 dated 2.11,.83 (Annex-
ure No. 5 to the application) passed by the D.G., ReDe30,

The casedof the applicant is that his ad hoc promo-

2.
tion made by SP.O. No. 509 of 1982 dated 19.12.1982

duly approved by the Assstt. Dircector wascancelled
by 3hri N. Ananthanarayan without assigning any reasons.
The learned counsel for the ipplicant has filed an
amandment application on the question of limitation.
His casa is that the cause of action took pkee in 1989
whan he came aaoss the noting by Shri P.l. Rao, Joint
Ddircctor (3stt.,) (Annzaxure A-1) to th2 apwlication).
In this noting it has bacn stated that Staff Pasting

Order No. 509 of 1982 may bz withdrawn and treated as

Cance 2 o
Ccelled 3s the same has not ben issued with the
A



T 2 3
approval of the competent authority, Earlier,

the applicant had been communicated %?Staff Posting
Order No. 512/82 (Annexurc A=3 to the application)

where Staff Posting Order No. 509 of 1982 was cancelld,
In this order the applicant who was a Design Assistant
in the scalz of Rg 550-750 wap promoted to officiate as
Senior Design Assistant in the scale of Rse. 650-950

on ad hoc basis with effect from ths date he had bean
askad to look after the duties of the higher post or
from the date he took over charge of the higher post
whichaver was earlier, In November, 1983, through a
memo (Annexure A=5 to thé application), the applicant
was informed on his represcentation that he could not
claim ad hoc promotion as a matter of righ and that

it was for theaministration to daciie, if any ad hoc
promotion was at all recessary against the vacangy. The
applicant was informed that cancellation of ad hoc promo-
tion ordered vide staff postirng order No. 512 of 1982
was in the interest of administration amd it wasnct
obligatory for the administration to indicate reasons to
the employees.

3. The learned counsel for the applicant stated

that since thc administration had cancelled the ad hoc
promotion, itwasnot challanced at that time, but uwhen
the applicant found out that thas real reason was not as
given in Annewm A5 bué:an Amnexurz A-10 and, thereforp
the limitation should start from December, 1989, It

is noted that the applicant had retired on 31.1,1988

and did not filk any iuneal acainst the cancellation of
his order till then. The ocder of ad hoc promotion

and cancellation took place in 1982 and the applicant was
not allowed to take ovar the genior position at any time

It was an ad hoc promotion ani we are of the viaw that
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23

that after a pason has supasrannuated, the question of

ad hoc promotion six years earlier cannot be agitated
gy 4
at this stage, It is not very materialﬁwhy the posting
n
order was cancdled. If thg applicant was aggrievad

by the orders dthe respondents in 1982 ard 1983, the

cause of action took place at that time and cannot be

agitated oefore the Tfibunal at this stage. g)
b - W Juee 186F o
4. The knowldce of Anncxure A-1l0 do=s not provide
~

any fresh ground urder limitation. He should have
approached theeuthoritiesgpr E%i relief in a court

of law during 1983 itsclf when the cancellation order
of his ad hoc promotion was isauedin public interest.
The application is clearly tim> barréd and is dismissed

summarily.

e

2x (Bynments A fritecn
% rgren . rimn Al5-30

(D+K. Agrawal) (B.& Mathur)

smber {(Judicial) Vice-Chairman (4)
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21.5,90 Hon. Mr. B.C. Mathur, V.C. Juom lecon WM
Hon. Mr. D.K. Agrawal, J.M. ”‘0/ ,}w

Shri P.K. Sharma, counsel for the

asplicant has filed an Amendment App:licatj.eax:acvl"”“"‘"'m ‘3\7‘
,\ Heard the learned counsel. Separate orders passed,

The application dismissed summarily on the ground

of limitation.
o % /
g' g(g/ ) Y W
J.: - VOCQ
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Ton'lle Jentrel
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T.ench

Avplicesticr Yo,

AYCloturvedi ..
Yercus
“L2 Tirector Generzl /

Teilwsye, Tucknow ..

tlication:

1, Perticulars of agplicant,
1) Fame cf tuz =pplicant

ii) Fatker's nene

Lge of eprlicant

iv) eei.nation and
narticulars of office
in viicr last enmrloyed,

2. Perticulars of Pespnondenie:

A ]

i) Tzme of +the esponfent

ii) reme of tke tather

iii) A,2 of t.e respcndentn
iv) Jesignetion and parti-

culars of office in
vhich emvloycd.

v) address of Service of
Yotice,

3., Particulars of order ggzzinct

vbiclh the gpplication ie

mnade,

The aprlication is ajainct
crder,

S, i

&
\ .
D¢ 4
. & 3
Bao, \ \‘\q
- ‘)" :
AV N 7

‘516 tiar uz

9 [9el-)

.o Applicant,

.s. lespondent,

Anenéi rresad Crhaturvedi

Tate Siri O.¥,Chaturvedi

50(Sixty) Vrs, as on 31,1,9C

Ciief lLesign Asstt./ GE %ing

62 Jpawving Cffice / RISO

-

Mini

M

tr; of Railvays,

aleambay} ,“uctoov,

2ing ileth €ingh
™, .Aranttenaresyan

‘ot avere

ov ©~» cell for from tre
flic= records.

56(fiftv =ix ) years, eprrox
Director Ceneral / RSO

Additional 1.6 / 2280
Miniztvy of Tailweys,

Alambagl,” ucknow,

e bagh, Tucknow=
228C11,

nosC /L

Contd..l.2.
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i) Crder i.o. with reference Se  «ZJ0, 512/82 dated

- to annexures,
20,12,1982 ~Annexure Loag.
all/74 dated 2,11,1983 -
As Annexure Yo, §,
ii) .ate 20,12.1982 , & 2.11,1°983
iii} Passed 1y J2IC ~ G/ RUSO: Tuekno
iv) Subject in trief
Tie &d:oc promotion cf the sprlicant made
vide S-C lo, 509 of 1982 dated 19.12,1982 duly

p aeprovep VY &£URT., ues cancelled ty I.Ananthanargyan
vithout essigning any reeson and too followed

by the reply of Jirector General dated 2,11.1983,

4, Jurisdiction of Tritunal
I, A,F.Chaturvedi, t-e ernlicant hereby

declared t.at tke sultiect matter of the order =g
azainst vhick I wrnt redressal is witnin the

jurisdiction of tie aoun'*ble Tribunal,

5. Limitation,
Y
The arrlicatior is in within the limit as

per srticle 21-1-L, 2zt no reply has so fer been £
received of 1Lz representation sutmitted on 11,7,

after retireuent on 31.1.1988,

{b) Sven then if the Hon'ble Tribtunal feel

that tre
4 then it is regvected that tke limit may te con

under article 21(3)/(2), that the applicant b

errvlication is not under limitation,

sufficient csuce for not mezking the applicat

within suek period, becouse naterisl facte

’\\?QCQ» wrich tre aprlication is presenting was be
the reach and centrel of the applicant.

mre gr: lican* oot the snflicien

Contd.e. s 3
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to institute this application before the

Ton'lle Tritunal,

FPrets of the Dese:

1,

2.

In the year 1982, thc egpplicant wes an employec
of ROSC working as 824 in ecalzs of s 550-750
in CE Jreving office Hesearch Jirectorate / RUSC

Lucknov, Anp RETIRED OV SUPERANNLATION FRIM
WE POST o CDAJGE CN 31.1-19884INv SchHLE 2000-320¢

Trkat on 15tk July 1982, one vost of @BECDA was
availatle as r., K.X.Srivasteva was relieved
for RITHS on 15.7,1982, Ieing the senior-most
Sda, I wae only the eli;ible candigate for the
= prcoootion on tre rost for viich my control-
ling officer had slso made the remarks( A

true pkcto~cories is encloced Lerewith as

Annexure o, / V.

Vide 5.PC,10, 509/82 dated 19.11,1982 the res-
rondent Jo, 1, X/ 78C made an promotion order
for tie ¢rnlicant for the post of Chief Jesign

gtent in tiie Crade cf Ps 650=960 =2long with

Aesi
trhe ctrcocr steff 1hic wes duly approved by Shri
V...ereyan, sdditionel llirector, lescarch Track
vho vas zlso tre ccnirolling head of the GE
vins end e coawmtent gnthority for making such

order, heving ell vrowers of the Head of the

" engrtrnent, under vhich the applicant wes

employed, after fulfillin, ¢11 ire estallisking

formalities, crerzcter verification etc.., vide
file lo. A2™/74 Aeglt by S{Z-I, Annsxure( A
true vioto cories ig enclosed Lerevwith as

Annoxura 10._%.“)0

Contd.. «4.
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{

“ren the englicant ked eubnmitiszd the Jjoining
report to iie Controlling (fficer for taking
over charie of tle new post, the D/RCE-III

Led ra=fuced to ceecept sayin; tict he was verbally
ingtructed ty ik~ recponiert o, 2, not to

accept eny joinin; reports o theo staff,

Cn tre very next dey or 20,1..1982, vitrout

stating any reasscur, tre RNL hcd concelled tre
S*C To. 509/8B2 on tie remerks mode Ly the res-
pondent Yc., 2, in collotoration along with the
then ¢J8 I end . 7+ wr, 87 Jggadreri in file

Ko, ART/74 which recer-ly came into knovledge

of the epnlicent,

6. Tris carcellation was madz by % o0, 1 and 2 in

an prejudice and melefiile irntention only to harm
and karrass the enclicant tecsuse thay kave faced
e writ petition followved = corteart cases in the
Hon'tle Hizk Court of Luckrow, cudicature end
cancelled the vrcoroticn nrder without assigning

eny reasone in S¥C “o, 512/82,  AMNVEXURE 3

7. Ausrieved with the wron, order of SrC o, 512/82

dated 20.11.1982 ike grvlicant ted vreferred a
mmber of rerrzsentations fclloved several per=
sonal intervievs witr 7 Lo, 1 end 2, which were

un—-renlied and unrceulted in ey uonner, Anne. ‘4

B, After £'1 efferts Lave iesn mede by the epplicant,

the crplicent vee net in :oeiticon tc —ove to court
vitheout ery e0lid prounds in writin, from tre

adninistrztion,
Con.{.d_o ol - 5.
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Till the 4ine 45 Oemiral L d-inistrative
Tritunzl wgs rot gt 21l frened and came into

existarce,

Lt g resaly of lact fuervie wiix ¥ To. 1,
on 2.11,1983 aftz2r ¢ veer of 7o order Yo, 512
of 1082, dazliteretsly o~ioelire tre Timitation
neriod for mcvib4 the cowyt, tih~ 0 Vo, 1, u=2d
comrunicetzd tn the eplicent 4ot tihe apnlicant
can not eleinm “Jd»oc¢c Yromotion cr ¢ matter of
richt, Tre ernecllation ol adroc promotion
order vile S°C io., 509/22 Ly S°C Io, 512/82 was

in tre interzest of *h¢ edminietrsticn end it is
1

indicate 11+ receson tlereforz to the employee -
snnexure { o troc cony of the rlhotostat is

enclosed heorawvith eg Ltroyure 40.5—).

Tre erilicent led guinitied o fNocp of represen-
tetions to 1.~ ri, rer rcutrcritics to investi-

sete into secondle bétévﬁ e rccult,

Tle sralicent ke egrrecred in the deparimental

gelaction for tre mnet of 8% CM on 25 and 28th

Jamuery 1985 and had cualified inid, but due

to nertizl, malafide oné prejudice sttitude

of tre X .o, 2, crul il not rleced on panel

for vant of voeeroy ac stated

thous ~“eliterately the nane of ", XY Ori-

vasteve vee put e:clnet e clear wvaeconey, 1o

red olreedy rermenanily stscrted in ir= XX
RIT3S/ Tev elhi,

Contd. . ,m .6,
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13,

14,

17.

r

Trta cerlicent 1e o remotad on adrog hasisg

ori iz ot of CLa/3E _ravin, office witk

o frel Ifron 16,2,19685 Aaly. covrevsd Uy oo_aln

Y

A Xis erd later on re,ularized orn Ve voet

ander restracting, eah-re o 2 ) 17,1785,
AVNE  ©.

ite gp-licent vos rvetized cr 21,1,1033 on +the

supnerantaaticn from the post of S4/C0 on

the initicl wov of s 2675/~ in tkz vevired

gogle of > 2000-22CC, ravir- r .00 service

record durin  tre 1holz re~vigce perind.
Amnve. 7

L& all 4rz oetirerent lenefit has rnowmelly

(9

ca'culcted on 3@3 Tret droym 2s el
aprlicert .4 ¢rleovleted vz veri~iz items of
TP, ¥Yomr, NG Toowe bacnciwent, Fension,
SCorruteticn 2rnd otier vensicnary lenefit and
find tlat » ;ve2t lozs oy 2en uade to

the evuclicant for iz crreellation cf the

5¥C o, 509/82, ' 1 hne, 2]

Tirg epplicant neds o ¢
grproeched v ¢ U o, 1 eznd 2 for rezularicing

*re srerotior on 11,7.3¢7%, tat ne scticn hase

+ L

Yeer taoken v ihe imiri-tecticn of L SD,
Amwe . S

Zegently the opelicend had errortarity te et

Ve w
ira recgors,1non vihigh the cencelleticn order
of 2¥C o, 512/82 YA baoern isened Wy the

¢ vt s gmnligent bed rrefarred

tric groYiertion tevore 1t e tile Tritanal o

+

corrideratior cr” duptice. Trie tacte i

nei Veiv, ce orooxuee itk Y- grplicotion
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7. elief(e)

(S

.

ia; with o roepondents.
Scougis

tret tre fon'ble Tritunel Yz pleased to allow

2
L

nyomnition vide Ll

he zrnlieetl

-7 -

mtogyeel: TN jut oar Tefore tho Yon'tle Trituncl
f o AT ad o e R R TS o £ My g

o tielv conglivration [ipexmre for Yvitunsl

(o w7 cery of 1o viotcstnl is enclosed

ferevitl es arnxare "o, -5,

+

et AP rarpoltents owve gencelled the order
daly ar revad by the 77, a competent avthoritv,
vho vee oleo over =11 hzed of the GE Ying at
tret *ine -nd *'= regrendont in 2r nalafide

and sovitreri]lvy nennore in colletorstion ard

¥y ccrselyiracy «ith tho then Sr. Jy.IN end

T E=1 ecene2lled 1le vroaotion of tle apnlicant,

LA |

“het on tre fz20*~ core intc notice of tre
ernlicent, wiich vae reither coruniceted Ly the

LAéminigtraetion arnd 1 rick wag tercend the reach

ernd ecentrol of tlc omrlicant onid too vas refused
+¢ arei,med by tre reeponfents in the memo

dated 2.11,1983, trer the epnlicant has prefer-

red 1o make tiie srnlicaticn vecfore the Hon'tle

Tritunal, feeling ilket it must be a sufficient

csuse for filir. e¢ra cleiming e11 the dues pen—

In viev c¢f inn fecte mentioned in parac 6.

-—

£ 41z gpylicart vreyve feor tr= following relie

&

cn ond direct thet trke applicant

5
P

{

<1 { . o0, 509/82 te re,ulariced.
[AvwE . 2]

512 of 1982 rozeeld by tle reey
[ onve. 3]

’Jcn'tﬁ'. .:'—t08'
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£11 tre items of tre eglery mey kiandly ve

14
[N
]J

L

1

order tc fix in shepe of Lecic pey, ¥P, Lonus,
Teneion, X£RG, eave cucecimernt zrni other
benefits erd zrv-r, 2 {to vev wvith interest to

the ervlicent,

iv) +tre recponderts io. 1 erd 2, may also be
directed 2s trie Hon'bMe Uritunal deems fit

and proper in tre circwistinces on the follow-

ing encnget otker prounds : =

.o
. 28

(1)

(c)

(d)

Leceuce thw vork and conduct of tire applicant
was good throu,z out and trerefor he cannot te

deprived of ris leyitinate ri_hts of rromotion,

Decause the rezepeniernte canaot violate the rules
of promotion =ri principle of naturel justice,

fair pvlay,

Becsuse the resronderts hiove groocsiously violated
tho provision of erticle 14 and 16 of trhe Condti-

tution of India, vhile they refuced the promotion t:

the applicant, W/wour pay REASINS .

Beceuse tiie respondentes delibaretely cencelled the
promotion snd concealed tre Tessons in an malafide,
arbitrarily and in an rrejudics monners e°nd did

not cormunicated tle reascne of cencellation cf

the vromotion,

¥ecause tr= epplicent ias exiaasted all the depart-

mentel chanuele, wat of nc avails,

Contd. .?”.%.
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(f; Xeceige tlo representeiicne of the applicant
Xk2 PR vevre rejected vithout of tie apeli-

cation of mind.

() DBecauss at every ¢ience oi promoticn of the
applicent the resjpcudente rave pleyed the foul
geme and leprive tre =xrvlicant from the benefits

of +ie prcrotion,

8. Intcrin order praycd for:
It ie recuszciagd tlet 4he Fonflle Tritunal
Ye directed thz roenenents for ell the relevant
docurents includirg tre file Vo, LRT/74 to be

devocit vith the Yen'tle Tribunal,lucknow,

9, Jetails of tie razmediczg exhaucsied,

"re apnlicent daclerees tlLat he had availed

g8ll tke rer=dice ocvailaile to him,
10. *etter not gending witb
any otker courti etc.

Tre applicant furtrer declares thet tle
matter re,ardig, viiclh this application has been
nade ies noi jendin, before any court of law
or any cotler sutiority or eny otrer bench of

tte “ribunal.

11, Particulars ci
Postgl Crder
aprlicotion £

(2) . =me of tre Ilenk on .
vhicl drzwn,

(hy Jermend reft i'o, dated -

? te lrgisn W Ir20504) Z SSiee
(0) ‘PO. 01 A G- /2. 246796 7 &r. 8 oo

I'aé.uuéan_’ %J‘U
T Yooy i =} 4 al O ; oz
(3} lare of Issaing roetel Crder 75 frinkes .0
. B-1-7199a

(e) (ffice at vrich payalle. dvegpow

Coentd. k.10,




12, Jeteile of the Index:
Arn index supeet in duarlicate contzin-
ing the destaile of ths dceounenis to be

reviewed uzon is euclosed.

13, List of enclosures
As gtated in =2onlicatiou 21l tre

enclosures in Index sheet attacied.

\ A \Aﬂ\

VYo
The 0\\-&f> Arrlicant,

“mcirov Jatead:

Verificetion

I, Anandi rrasad Creturvedi, gca of late sSkri
urge Prasad Chaturvedi sged alout €0 yesrs retired from
P.EC end recifenti of £-2768, T2jeii Yurem, Tucknev=-226017
rin, do kerety verify 1 at trz contente of varsgrapks 1
10 13 are true to 1y personzl krovled = end Ltelief and

tret I kave not suprreseed eny nateripls/fecte,

Y

jEkwvf»)“Eggii}h

Ilace: Tucknov, Sig. ihel arplicant.

) Qc ‘
Leted: J /. /990 RN
o

Tre Heyistrer,

Central dninictrative Zrituned,
Tueknot. Zircle.

Tuckner,
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List efthe anmem re,

S.Ne. Contents Arne, Ne Pagz Re,
1 Applicatiem dat=d 20.7.82 A1 12
2. SP0 Ne, 509/82 dt. 19."'.82 A2 13
3, PO Ne. 512/82 dt. 20,11,82 4 3 14
4. DGRs interview 28,6,83 A4 15
5. ART/74 dt. 2.11.83 45 16

6. SPO Ne. 203 eof 1986 dt, |

30,4.86 AS 17
T. Service Certificate A7 18
8. Acceunt statement 3 Pages, A8 a 19
A8Db 20
A 8c 21
9. Applic-tiem te DG 11.7.88 A9 a 22
A90D 23

10, Remrks of the ART/74 File A 10 24
‘ For oe mstieratiex
ef the Hea'ble 3
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The Director Genseral - . , , / /
wwnowll. . . L
,, U i Subs-Adhoc prowmotion for CDA. -
.‘, /s ©+ Refs~Deputation of shri K.K.Srivsstuva
i b - . 4 . for RKITES _wotqf.15.7.82.
E. .« - M"/f,'(l“f-— Sil‘, . .".‘ ’
; In reference to above I beg to state that I am
_ X now the seniormost SDA-for the purpose of officiating
) promotion as CDA vice Shri K,K.Srivaetava whg has been .
. relived for RITES on 15,7.82, - - : :
| Ao ver the exieting policy for the departmentel :
edhoc prow.tion the senior moet SDA is condidered for i
i such promotion and es such I may please ba given adhoe :
" N . promotion for CDA a3 a present I am lookirg after the -t
E. - duties of CD4, G,E,Drawing Office w.e.f.15.7.82.
[ An e2rly actiong 1s reguested pleaase,
l} * v -
i - .
| - | \
L - Thanking you. _
N / ) o :
‘ o Yours faiihfully, ,
j R G Q WSD __
L AV (A y”’%fffﬂz ;gﬁj
] . ' . ol « P. Chaturv
z ) Y C}y ek cowdrokos Fo S gn 08 B owing ‘
\ ' I
}, 'l . : | i/';é""/%g’!”“‘i’
L B fe: - - | )
] . AL ugf TN'J‘! RY  Cha V_cvryu\p c; V_C(J,._,.‘@‘ ' ’\'Tbs,j'f - ‘
i et o ,99./ ﬁ/ﬁ.‘ﬂf‘ﬁ’ of dnd. WS Aerg "%W’m%{fﬁf’{”? i
_— | _ P i /“’)/' a2 SDH , HA Mel L piien oD b f
‘ : S PWNVQ Mery . C g //,m 14507 .2 L o
‘ Y R I s AL /‘/u;f,k-?c ¢
ool T~ L . C . /’
N L gy | SRAT
* \ ) . B ‘.'\,‘ . R m GM—-() ,
RPN : o ' O Y N
. W\ [ o . N ~ :7 ~
\"\‘\(\ ( e ame e - . .. B P . j\‘// / w:,,.._ - . P
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Rfl.J.b.Uo _ A2

N ",I'.',:.:." y
Lo i wUll
. L S0G o
w.iaff Posting Order Mowdido’. of 1904 /4

The rollowing promotions and transfers have
been approved by sddl.Director Research(Track) in
Research Track and G.E. Drg.0ffices pending selection:-

Consequent upon release of Sh.K.K.Srivastava,

offg.Sr.Design isstt/DORGE wef, 15,7.82 aN

on deputation to RITES, Shri 4.P.Chaturvedi, R

Design hsstt '.'/DORGE Scale R.550-~750 is

promoted to officiate ps Sr.Desien Asstt in |

scale Rs, 650-960 on adhoc basis w.e.f. the {

date he hns been asked to look after the duties

of Bhe higher post or from the date he takes eR.

over charge of the higher post, whichever is ]
CREP ML) S T : ,

1i) Consequent upon relesse of Shri S.K.Agarwal,

offp.Draftsmana’ YDORGE wef,.20.7.82 aN, on

deputation to RITES, Shri a.L.origastava,

offg.Draftsman' B! /D(SRGE scale Rs.330-560 is

promoted to officiate as Draftsman 'A' in

scale Rs. 425-700 on adhoc basis wef the date

he hns been -sked to look after the duties of

higher post or from the date he takes over charge

of the higher post, whichever 1s earlier.

iii) Shri R.C, Saxena, offgeDraftsman'is !'/DORGE is
transferred to D(’JRT with immediagte effect in
the same capacity and posted vice Shri Bgsant
Lal, offg. as IMB against the post of D M4,

iv) Shri Basant Lal,offg.BMB/DORT on adhoc basis
is transferred 1":0 DORGE in the same capacity
and posted against the post vacdated by shri
AiLSrivastava.

v) Shri M.S.Sondhi, offg. IMB/DORGE Scale Rx
Rs, 330-560 is promoted to officiate as
Draftsman 'A' in scale Rs.425-700 on adhoce
brsis in the vacadcy caused due to transgfer
of Shri R.C.Saxena to DORT, L

2. The above promotions are purely temporary . adhoc
arrangements and will not confer on the staff concerned
an}é richt for seniority or for sirdlar promotion in
future,

3. The charge reports of the staff concerned .duly
countersigned by the competent guthority may kindly be

forwurded to Lstt.I Section for record, /,_\’/ -
._’l./"‘]?)“////ﬂ/ §

i)

Dw: Nil (ﬁ{.l{. Soni )
File Ho..RT/74 for Director General
Lucknow 11 dt.}§-11-82 \ .
, - Distribution : :
JRT-I ~ JDRGE-I ~ DDRGE.I, DURT-VII JDF SO Confdl. ,
SOE-III (in dup) 5Dw/DORT  5u04/DOKGE, Staff concerned g

P/Files,
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Government of India
Ministry of Railways
Research Designs and Standards Organisation

Staff Posting Order No, 912 of 1982

The Staff Posting Order No.509 of 1982 is treated
as cancelled.

-

' (K. Soni. )”"j”lfv
Da/nil for Director General
File No.ART/74% -
LUCKLOW=11 :
Dte 20-11=82
Distribution
JDRT =TI JDRGE=-T DDRGE-I DDRT-VII JDF

/
§0/Confdl. SO/E-III(in dup) SDA/DORT «.SDA/DORGE
Staff concerned P/Files. : “A4§

W - T (1}
W |

AN

/x{,(“

.

Jow mﬂ

e



List ef e.pleyvou for interview uwdth 9,6,

on £8,6, 1943

81 Yo,

T g G Sy

1. ‘hri

Hane wid dani'gnatian

Deagonser, :mm/r..uo

£, Uhrl Vined Aun.r, Peon

Jagwant singh, J/tan
s

3, obhri

o oot

Q. Jhl 1 ~\83tt -

Pidtau 3dingh,

o~ leant
* B,u/0rt 1Y ,0lxit, .sstt
D dwarup oinghg U.X

O heonve -
6, Shri usendra Vadekur,
Can/areh

/? Shrd Al ohatuwrvedd,
04)45/\-@&5

&, onri tkriahnu Gopsl,
Ho Viroman/.id

e witrl W Kecshuy hug, tune

b@ﬁ | .

\r\‘\g\(\- . |

.,
LSRN

As
%

Lo ks

W G SR IS ™

at 11,30 hra

Marpose
PLxatisn of genied ty in
the c-.dre of dralfteuaan *3°
elaluud vide Mi3 represtnie
tutlon dated 14,170,182

nicaents for allotasnt of
quarters on out ¢f turn t.sls
beiitg & handigupped enpleoyee,
Je gtateg that his junier
Liri dud Hiwse belmnging to
L.ndieupred cuota hasg Llrewdy
been nilotted a quarters,

sixition af cenmierity

aequustyg for rogulari s.tion
¢f his preatien sa 8s8lt,

eqn dt for chaln 0ffg. prozntion
ir tro le.ve vac.sicy of Shrl Q,P,
Juned« S0/ froa W, 1,85 te

13?8’.

;arposts for udehae promction
Clags {1

19 he ueats tor reply for cancee

llation ol Uro Yo, <20 of 19&2
i1) f;d.—hac p;vzmtiem u8 CHA, Na
hag drazdy uron D0 on Lhess
peints in the Lntare'..aw keld
an G.‘}. o,

rixation of genlurity a8 cluimed
viie bl reprouent.ilon at
18,083 und 1,6,1.860




GOVERNMENT OF INDIA - MINISTRY OF RAILWAYS
RESEARCH DESIGNS & STANDARDS ORGANISATION

9% §egr qEaF-22601 1-feais
Our Reference ARL/74 LUCKNOW-226011-Dated ____ /11/83
MEMD RA NQTM

With reference to hls representation
dt. 11/2/83 and 12/6/83 and Interview with
DG on §4/83 & 1/10/83, Sh, AP, Chaturved,
Design Agstt,'A'(Re-desiznated as Sr.Design
Asstt.)G, B, DpOffice, 1s advised that be
¢ can ot claim ad-hoc promotion as a matter
of right, It is for the administration to
L deci de if any, adhic promotionis at all
y - necessary aga:tnst a vacaney or not, The
Swnyg tes\oop cancell ation of ad-hoc promotion ordered
Crlev No. %G ¥ide/Staff Posting Order Mo, 512 of 1982
6 Gse by Was in the interest of the adnimi stration
and 1t 1s not ohligatory for the Admn, to

. indl cate the reasonsy therefore, to the
employees.
i DAs R1 f NN A5/

/ ( N KN Sekal) “///
~ > For Director Genexr
Sh. A.P, Chaturvedl ,
Design Asstt. 'A!;
Research G, E, Dre. 0211 ce,

~ - . N i, . - :..x./'k - o . e

r E“/.
i
aTe . TR TF-FES, . 3Ty ) A 5
. Telegrams : ‘RAILSTAND’ LKO. Teleptane | 20007 & 30071
/‘ .
é‘fg’é Wk §XET - X #aT - ;{Q}E\
*EsE wqdam afager AR SrAE e \/ %)
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i * 8 ™. RESEARGH DESIGNS AND STAND.RDS ORGANISAT ION
- MANAX NAG I s LUCKNCW,

STAFF_POSTING CRDER N0.2Q03...CF 1986.

,

‘ As a result of cadre re-gtructuring of Group 'C!
geicntific staff in terms of Railway Beocard!'s letter No,
PC-III/85/UvG/14 dated 3,7.85, Shri A.P.Chaturvedi, sr. )
Design Assistant, GU Drawing office, has been found fit /

14
AN 7. W 08

for promotion to the post of Chief MNesiZh gssistant in

gealc Rs. 550-060(F3). Consequently Shri A.P.chaturvedl, ‘
Sre. Design asstte., GE Drewing Office (currcntly offg. as \
CHA/TORGE on adhoc basis ) has been promoted to officiate \
as Chicf Nesipn 4ssictant in scale Rs. 650-950(RS) wecef, \
1.7.85 on regular basls in G.E.Drawing Office against an \
existing vacancy. : .

..
T RN ‘I"’:i I e TS

. £
1 NN L,
Dar Nil INYW el

Noe. LRT/74 (V. N.Sehgal)
Lucknowe Dte 304441983, for Jt.Dircctor Rcs./G.h.

‘Distribution,

4 ' .
i '~ DR, JDR/GE, JDF, ODuB-T, 8O/B-III (in dup), SC/Confdl,,
f Q’ ARE/GE-II, Staff cc. cerned., »/flle, Cl.III staff Assocn.
* RDR/GE  ADR/T

LN B BN B N

NI

’
/

2

PR RN
PR E—
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GOVLHNMENT OF INDIA : . : '/,g
MINISTRY OF RAILWAYS N/
RESLARCH DESIGNS AND STANDARDS ORGANISATION | \ y
) Manak Negar, Lucknow-11
No. APB/252 Dated:-  23.3.1988

SERVICE CERTIFICATE.

1. Name Shri  A.P.Chaturvedi o

2. Father's name, (Late) Shri D.P.Chaturvedi

%, Caste. Hindu
{'h. Date of birth. 30.1.1930

5. Identification (1) 1/2" Scar on right corner of right —=
marks,if - any. eye brew. (2) 1,1/2"x1/2" scar en the chin

6, Department in which
employed. R.D.S.0., Ministry Of Railways.' _

7. Period of service, Yrs. 31 Menth 1 Days 20

¢

8. Appointment when Chief Design Assistant/DOR/GE. .
leaving secervice, : -

9.Rate of pay on leaving Rs. 2675/-
service,

10. Reasons for leaving Retired from Railway Service
" service, w.e,f. 31, 1988._

11. Conduct. V. G”J
12, Railway Servant's
signature of {thumb
~impression, ({E;

(Bal Krishna)
Jt.Director Research/G -II
R.D.S. O/Lucknow- Q}

deint Director Kescav B

6 Research Desions $% v d onds Orgamaatm
hﬁy? < LUCKNOW.
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The Virecyor Gemperai : /é}
ADS0/ Ministry of Rlys, g/ .59(1,
Luck~now, - > ‘
Sub., Regularisation of Promotion made wvide SPO No509
of 1382 dated 19,11, 82 whickh was cancelled by

SPO NO. 512 of 82 Dated 20.‘1382 without
' any solid reasibn in an prejudice manne -r by DR,
REF Promotion approved by ADRT vide SPO No.509 of82
SPO Nos 53:2 of B2 cancelled by SrO No.512 of 82
3¢ Noting and drafting of file ARI/74
ko DRES prejudiceness as there was a court case
no. WP W482 of 82 and still facing a contempt

case no C,1/84% in the kon'ble High Court of
oag

Luck jow jurisdiction,
5¢ 1 have ?983 financilly-effectwd by this wr
N . order o Which was contemplated alongwith
JDB. and the then Dy, DG Shri SK Jagdaari,
6.My representation dated 21,3,88 on tae subject,
7ToAny othvrs relief, which is deemed fit in thne
case.witia intrest upon it, .

- [ E XN NN NN
Res, Siry
In refere~nce to above, I beg to remind younr konour to -
very kindly look into the matter and save me from the hardship
by regularising my promo=

, in these deer days)after my retirement
) tion as referred vide no, I,
The following are the bare facts of the case.
\ |, fhat I have served RDSO as CDA in GE Wing,was retired on 310188
20 As per normal .proceedure , the Joint Director is normally the
* . c.ompetent authority for ordering any admoc promotion and I
Hlave already got it vide SPO No.261 of1981 dated 19,5,81 o
3. Vide ref, No, ! my promotion was approved by the ADRT the

higher authority then tae JOint Director,
When I along with othur have submitted tae joining report
J

: u,
my controlling officer toldwDR had phoned him _not to take

; joining report,
5¢ And On 20,'1,82 vide SPQ No. 512 of 82 dated 20,11,82 the
promotica wore cancelled by DR in codloboration with JOE and
5"4 worrng AT j SO
court

: 1 the then DYoDG, Jr.
6. As the DR Dr N, Ananthanarayan have already,/a numbers of
- cases filed by me against him for his arbitrary orders,he b

becomes prejudice witin me and contemplated tae promotion only to
ifinancially as well as mentally by creating my adverse

‘ harm me
image amongst the staff,
’ 7. On my several rep-.resentation to know the reasons and inter-
. view with the DG/ADSO I got an .oply Ref, ARD/74 dated  11,5)
r taat promotion was canc.:lied in the ...ninistrative interest,
' best kaown to DrR,JUS and the the.. Dy.Du,
I ) 8, And after it,I have submitted a numovers of representationg
’ whicia were still unreolied,
Jo Still I am in opinion that my adioc promotion order made by
is

Shri V., Narayan A.idl, DRT has been deliberately cancelled by
Mr V.Narayan is at present

DR in an prejudice manuers, _

Chief Engineer(West)of Western Railwaye may please be asked for

2 4 N his comments on the case, . .

' \wﬂ 10, Therefore It is rqguested tnat a thorougn investigat.ons

, Q@V% d may kéndly be arrange for the coasipiracy jointly made by
" : Dy, Dy DG Shri SK'Jazdhari and JDE shri PR Rag and do the
' Q\C& by regularising my p-romotion wee.f.

; lizible for getting

all the fipancial benifit in the shape of Pay, PF, Jonus,

pension.-len¢e encashment, comuutation ets after my retirmeat

natiural justice with me
'f}y? 19th November 82 tarough which I would be e
SO
to save me from the h2rd sanip in tnese deer duys.
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LI hop.e that tnis will couvince your hanour to okafter
the case pevsonally amd whf§ do the natural justice witia me in
these dver :rdays, -

Soliciting a favourable and early aciduon please, )

I want to make it clear sir, tuat if( a reasonablee A wr'ty

period that is 20 days fomm the date of reoceipt of this
representation , the undersigned is free tc move Irime Minister
as well as press at your cost and conseguenbes please,
Thanking you.
Dated M%Q-mm Your Faithfully.
2 .
DA : -

SN 07

AP ooﬁm.ﬂrﬁﬂ.lﬂﬂﬂ.ﬂ.
ex, CDA/GE
&o RDSO/ Luckaow,

1o Shri DN Singh Vz\i | .

For kindattentin to

DG/RDSO

2 Shri M.L.Gupta
DSC/RDSO

3¢ Drg N¢ Ananthanarayan
Di/RDSO o .
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